
^ central Aiwiniatr at iva Tribunal
principsul 0#nchf N#u D#lni»

cr

0. A. Na. 2544/94

Nau Oalhi this tha Nawambar, 1995,

Han*bla Sh, 8, K, Singh, l<5a«b#r(A)

Sh, 3ai«li sh Chandw,
A.C.I,0.-ll(G)R«tir»d»
H, Ha, 27-4, Shy am Sag at,Yamna. Applicant
Oalhi-IIQOSI,

(threugh Sh. Hari L«l, aitfscata)

versus

1, Unian cf India,
thraugh its Saeratary,
Hinistry ®f H«m# Affair®.,
Narth Black, Sty Dai hi,

2, Th# Diraetar af Intalliganca Buraau,
Gtwt, ef India, I«9**^
Winistry ef Hamt Affairs,
Sarth Black, Say Otlhi,

3, Th. C.C.*. Pay t «ce.unt8 omca.
l.B.a mnistry af Haaa ftffalrs, DaanaB^anta
A.G.C.R. Builillng. "au Oalhi. Raapanaan a

(thraugh Sh. K. C. Plittal. adaacata)
:

D B O £ R ,
daliverad byTiin«bla MC 8,K, Singh,

Thla O.A.tl..2S4*/94 ha. baan filad against
Ordat Ma-.7/GPF Call/94(S).2068 datad 21.9.19S4.

Tha adaittad facts ara that tha applicant was
aaplay.d -ith Oalhi Palica undar th. Oalhi Adnlnlstr atis':
and ha can. an daputati.n ta Raapandant Na. 2 sine.
1979. Ha taaainad an daputati.n till Oanuary, 1966
Uhan ha uas absarbad in tha Intalliganca Bur.aw
(Ministry -af Had. Af'airs) HU Oacanbar. 1967.

raa^-r^l Prewidsnt Fund, Pensiendeductitns teuard General^'
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®entr ibut ien, eontributi«n ate* w«r» bsing mad*

by Intalliqanca Suraau and r»«itt«d te Otihi Administr at ien

which was the par ant eadra af ths applicant^

Aftar absarptien in January# 1988, ha ratirad an

30«Q9,1991, Thus ha put in a littla avar 3i!r yaars saryica

as a regular amplayaa of the Intalliganca 3uraay« Ha was

allattad a nau G, P, F. numbar en his abserptian by the

Intalliganca Bureau, Ha had a different nusibar with Pay
Call

4 Aceaunts Officer, GPF/thilhi Adwiniatratian. All the

rat ir al benefits haya bean cleared and the ant ire amaunt

due ta him af the G,P,F, aacumulatians ware alss paid

calculating the simple interest at the rate af 12^ The

^aqua was handed ever in the csourt itself but the

applicant had bean refusing te accept the same, claiming

16^ interest en the delayed payments. The cheques which

were preduced gin 30,8, 1995 has the felleuing nuNmberg and

the ameunta indicated therein:-

1, Na, 458379 dt, 17,8.95 far Rs. 1i,027/»

2, R®, 458380 dt, 17,8.95 far Rs. 14,691/-

3, Me. 4495 69 dt, 25,8.95 far Ra, 6,505/-

' Ibe cheques usre hendsd ever te the applicant in the coUrt

and his acknewledgamsnt ebtained and placed en recard. The

Tribunal had grtfitad him libarty ta appraach the Tribunal

if thara was any further grievance abeut the ameunts disbursed

and r acaivad by him through the aferesaid chaque®*

The prayer new is t® grant 181J eempeunded rat a ®f interest

en the delayed payment ef G,P,F.

Heard the learned ceunsal for the parties and

perusad tha recerd of the case.

A perusal ©f tha recerd shews that the applicant

has impleaded ih# fellawing as parties te this O.ft,:-

(i) Unien ©f India, r\
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thrssagh its Ssisrstary,
niDistry of Affairs,
Worth Block, Wow

(ii)Tho Oiroetor of Intolligonco Buroau,
Sovt. of India, I»B,,
Winistry of ttewo Affairs#
Worth Block,
Now Odlhi. and

tliDTho C.C.A, Pay & Accounts Offico,
1.8,, mnistry of Horeo Affairs,
A.G, C.R.fuilding, Wow 0»lhi,

It is »n admlttsd fact that the applicant saruad
intalliswic. fluraaii anly far a pari.d af 3| ysars and

tha majar part af his sarwica uas spant ulth Balhl
ftdminlstratlan and th. «.aunt8 af G, P. f. accunulatlans
with Oalhi Adainistratlan ralataa to tha pmiod from
antry int. saryica to tha data of absarptl.n till 3a».,»8,
Oalhi Adolhistratian Is tha nocaosary party in this 0,*.
but thara is a nan-jalndar af a nsc.ssary party in this
0,«.

Tho laarnod counsol for tho rospondents has

catagarically stated that tha raquast af tha .ppUcant
uas faruardad t. the B.C.A.. Pay i Accounts Office,
G.P.F. Coll, Delhi Adwiniatration on 30. 1. 1990 for
transfor of G.P.r. bolanco to PAAC, IB(f!HA), with
a eopy to hi». Ho was also rowlnded on 30.5.90 and
21.11.90 to OKpodito the transfor of balance uith a
copy Riarkod to tho applicant. The Pay &Accounts
Office, I.B.CSIHa), Nou Delhi also roroindod P&AO,

GPF Coll, Delhi Administration en 29.1.92 with a
copy to the applicant followed by a reminder on
23.4.1992. The P&AO, l.B.(i^HA), Weu Delhi was
addrasssd sn 29. 6.92. Th. P4A0. GPf Call. Balhi
Adminiatratian uas rsmlndsd by Pay Aflccffiuht.

.n
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I,8,(nHA) «n 22,7, 1992 and by 1.8, Hqrs, ®n 30,7,92

far sxpaditing the transfer, Remindiff s y«r# al s®

sent on 29. 10,92, 13.11,92, 22, 12.92, 30,9.93 and

14,10.93 and capiss ®f these reminders uer» also

marked t© the applicant for information about the

efforts made by the respendents and also hinting

that the applicant should also pyirsue th« mat tor with

Oolhi Administration under whom he uirked practically

for the entire' <service perled minus years uhieh

ho rendered with Respondent M©,2 i.e. 1.8. With

all the efforts made by the respondent No. 2, a cheque

No,4:S16 dated S, 10,9 3 far Rs, 1834 6/- uas received in

the office of P&AO, 1.8.(Wa), New Delhi. The respondsnts

also have denied that subscriptions were recovered

from the pay of the applicant upto August, 1991. They

have stated in the countor-affidavi t that mibscript ion«

® Rs. 800/- from March, 1991 te Ouly, 1991 (paid Monthly)

«nly uore recovered. It has been furthiff stated in the

eounter-affidavit that the legal notice dated 30,5.94

uas received by Pay S: Accounts Office, 1,8, ( MHa) , Neu

Delhi for expediting G.P.f. final payment. Without

uaiting any further, the P&AO, I3(W1A), New Delhi

issued an authority for Rs, lS,027/» en 16,6.94 after

accounting for 5 credits tBs.BOO/- p.m. from March

t® July, 1991 and Rs, 18,426/- transferred by Delhi

Administratien and retaining Rs. 7000/- to avoid over

payment. After this, the P&AO, I, B«(MHa) Neu Delhi

our sued the matter vigorously uith P&AO, G, P. F. Cell,

Delhi Administration, Delhi by sanding r ep.eat sd remiftd.er a ^

eelleusd by personal visit to collect the recuired
ti ansfer ef

details for purposes of expediting/tha G, P, F,. accumytatl^ni

to P&AO, I,8.(MHA) New Delhi. It is also admitted

that the applicant was reqoastedJ^o call act the cheque

V.
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®n 27,6,94 v/ide flnn#xur»-RI and ramindad en

19,9,94 and 1,11,94 vida Annaxur as-Rl U and R \/

•nclesad with tha countar-affidai/it, Inspit®

@f th« bast affarts madt by PAAOj 18, the inftarast

• n the G, P, F, accumul atien s du s ta t ha applicant

with G.P, F, Call, Delhi Ad ministration was tx ^nsfat r'̂ td

anly an 9,12,94, On racsipt of this, the total

G,P,F, accumulatians with 1,9, uexe ravieuad suo-sat#

and rtsidual balance of Rs, 14,691/- was sanctioned

far payraant on 19, 1, 1993, The cheque for R8,l4,69l/-«

was drawn at 1,8, Hqrs, and the applicant was duly

infarmad t® calleet the tu© chacuas (Rs, ISjOX^Ty-

and Rs, 14,591/-) wide Annaxuras-R WI andR-VII

anclasad with the countar-affidawit, Tha massage

was sent by BashiaxjI.B, Hqra,, R, K, Puxam, A

perusal of these annexur es i-VI andR-VII will

indicate that he was asksd t© coHact the cheque

personally #r send pre-reeeipted bills in order ta

enable the cheques tt be sent by r ©gistsred post.

It is admitted that there was no rsspanga fr.®» .

the applicant ta these cemmunications.

After hearing the riwal csntentians of the

parties and going through the record of tha case»

it is clear that delay* if any, was on the part of

Delhi Administration which was a necessary party

but was not impioadod as such. There has bean

no lapse en the part of PAAO of tha 1,8, The
thian. 3f yearo aerfie# y

applicant rendered a little rt%!re/wlt_h Respondent .N®,2,

and the v/arisus annexures enclosed with the c»unter«

affidavit would go t® show that they pUiXsued t he

matter vigorously with P&AO, GPF Cell, Delhi

Admini sir atien who is responsible far the delay
'V
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if any.

I d0 net finii any negliqence* ©aliensness en
• ^ iv

the part ef respondents Ne. 1,2 & 3 and, therefere, n®

diregtien can be issued to tho«. They have calcolatod :

has remained totally indifferent and doss not seem t#

:

and paid 12^ siiBple interest. The applicant himself

have supplemented the efferts made by respeodenta Ne. 1,
C •

2 and 3 uhe have been uriting to P&AO, GPF Coll, Ool hi

Administration ropoatodly. It is only with thoir effotta

that Ooputy Controller of Aeeounts, GPF Cell, Delhi

Adminiatratien uas aroused from his siumbor and sent

the intorost amount duo on 9.12.94. This is the date

erueial fer judging whather there uas any intentisnal

delay, calleusness and culpayble nogligenco en the part

ef the respendents Ne, 1, 2 & 3 in releasing G.P. F.

with 12^ simple interest. The reply is a firm

This application suffers frem nen-jeinder of a necess^y
party i.e. O.C.A,, G.P.F, Cell, Delhi Adminletr atlen

whe is mainly respansibla far the delay, if any. There

has besn n® intentisnal lapse on the part ®f the

respondents No, 1,2 & 3 uh# have boon impleaded as parties

in this 0, A, and accordingly th# 0, A, fails and is

dismissed but uithout mnf order as to casts

/?)
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